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AjpUCclflt( lady Post1 /5SiStdflC 

working within the jUri5dictiOn of the chief 

postmaster Genrl,arn3 .ualied for HOUSe 

3uildiflçj Ad nce/Loan.ince there was delay in 

sanctiOn of the said Ioan,she SL1t sOffie of her 

savings and the savings mcney of her husand 

and started constructing the house.In course of 

the said constructicn,she also oorrowed money 

from her friends/relatives through her husjanci. 

During the eCicd hr ap1icat1On for I-BA was 

aeiflg consid?red,ddtas were made avaita.le to 

the Authorir.ies to shc chat the conscruction 

work of the I-iouse has gone uco the 1inth 

level. In the said remises,IiOuSe 3ui1diflc 

Advance having oeen denied tO the A-LiCd 	S flC,he 

rias filed the A-resent O.A. u/s.19 of the 

Act, 1935 for redressat of her grievances. 

In the counter it has oeeri disclosed 

oy the Dertmenc that Since the AiiCciflt has 

comteted the construction of the HOUSe, she is 

0Cc entitLed to the said I-BA toan.3y referring 

.... 
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to nne:UrR/5,nnexed to ch counter of ch0 

earned Counsel for the Applicant has drawn iT3 

attition to Certain  tl&r fications issued by the 

DertfleCt One Of which reads asunder;- 

07• Clarifitatioris on grant of H3A for 
payment of lcans 	the Ministry of 
U roan DeveiOment to ,rhQm the case 
was referred h-ve clarified as under;- 

Point-i. xxx xxx xxx xxx 

point-2.,. whether WA for repayments  of 
loan should be granted in respect of 
construction of house which has not been  
completed or in respect Of dli cases 
where consrruccicn has been completed. 

Clarification: H_1dirg 
Advance is admissile for re 
of loans 1rresectivoffacts,hether 
construction is comleteOr incomplete. 

Point-3. - hethet non- Government sources 
includes private institutinns,friends and 
near relatives. 

OldCifiC:1tin.It is confirmed that 
non-Government sources include private 
institutions,relatives and friends for 
the purpose of Ninitry of Urban 

evelopment, 0. M,No. 1/1 11/3/8 6-li_Ill 
dated the 17th April,1989(No.6 aoOve 

(D.o.T.,Letter NQ.17_2/89_1A2,Ddtect the 
19th january,190) . 

By referring to the aforesaid cL.iritic.tion/execuCive 

instructicn,the Advocate for the Apiicnt scates/ 

suomics that siOce the Applicaflt,during tfle endc1cy 

of her applicdtion for WA,has completed the hoUse 
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by taking the assistance of money from her ftids 

and relatives, she is entitled to get relieved from 

those financial assistance by taking Ii3. 

Aprent1y,white refusing to grant 

to the Aplicant,the AuthOritieS/1 eSj 0ndtS h.ive 

nt taken note of the iflres4id  ci.rifictions/ 

executive instructions of the Dertrnt  and, 

therefore, while di4OsirAg of th.s Ori(jinal 

Apiiction, the Res t. ondents are, herey,a.irected to 

re_consider the matter(reLtCiflg to the prayer of 

the Appticnt for grant of i-3z.)by_keeping in mind 

the c1erificdcios/executive instructions, extracted 

a.Jove, and,in all fairness the jepartmeflt_should, 

atleast give advances to the Applicant to clparup/ 

repay the Loan/financial assistmncetak/received 

oy the Applicat for completion of her  house in 

question. rhis O)ServatiCn is made by keeing in 

mind the CM No.I/17011/3/86_U_III,dted the 17th 

pri1, 1989; in which it has Jeer,  clarified chat 

3etore granting such House 3uilding diunce,the 

head Of the Deartm&t (i) should satisfy himself 

that the Other loans were taken oy ch9 Governent 

servant entirely for the urose of cstruction/ 

purchase of house/flat; and(ii) should ensure 

that the house ouildinçj advance sanctioned is 

llited to the amount of loan 
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reaidythe Government Servant, 

(emphasis SUL4  tied) 

with the aforesaid oservations and directjns 

this Origiflct.L Ap1iCdtiOn 13 -Ail%,,ed 1evinçj the 

	

artjes to )edr their own costs, 	p 

(MAN ORAN JAN MO k-JAN Y) 
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